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1. P a r i R a m S / o S I'l ,. 3 a g a n ,
5iB"2„ Punj abi Bagh,
Railway Colony,
New Delhi-

2- Mohan Singh S/o Babu Ram,
B - 2 4 7 , A s h o k N a g a r ,
Nevj Delhi-

3,. Hira Lai S/o Sh.,Bhagoli,
..Jhuggi No - 9 Ram Nagar,
New Delhi-

4

4 - M a t a d h a r S / o S h., G a .j a d h a n ,,
3 It u g g i N o „ .5 , R a rn N a g a r ,
Newi Delhi-

5 - B a b u Lai S / o S h ,. R a m u ,
9/1., Trilok Pur-i,
New Delhi-

6 - B a b u Lai S / o S h. K a tn d li a i ,
131 / 2, A 3 rn e f- i G a t e ,
New Delhi-

7- Sudarshan Singh S/o Sh„Kaila.sh Chand,
A"2.51 F, Sector 11, Vijay Nagar,
Ghaziabad U-P.

8,. Des Raj S/o Sh,.Sukhdev,
H,No-139 B, Shive Purinder
Mandawial i ,

New Delhi-

( A11 are w o r k i n g a a s V a 1 v amen under S r D i v i s i o n a 1
E n g i n a e r W o r k s , N o r t h e r n R a i 1 w a y , 0 e 1 h i )
( B y a d v oca t e r, S h r i M „ L - 0 h r i )

Versus

U n i o n o f India thro u cj h
.1,. The Genera 1 Man ager , Shr i Kan war j i t Singh,

N o r t it e r R a i 1 w a y, Bar o d a H o u s e,
New Delhi-

T h e D i V i s i o n a 1 R a i 1 w a y M a n a g e r,
S h „ A d i t h y a P e r l-s a s h M i s h r a,
N o r t h e r n R a i 1 w a y, D R M 0 f f i c e ,
Patparganj, (DRM Office), New Delhi

The S.S,.E-/III, Sh.Alok Kanshal,
N o r t h e r n F! a i 1 w a y,
D e 1 h i D i V i s i o n , N e wi D etl in i „
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4 „ A«DRH „ (Tec h „) S h . SK „ T r i.pa t h i
N o r 1: h e r n Rail w a y
0 e 1 h i D i V i s i o n „ New 0 e 1 h i

5 The Sect.ion Engineer , Sh« S . K,« Trehne,
N o r t h e r n R a i 1 w a y ,
D e; 1 h i D i v i s i o n ,,, N e w Delhi „

6 „ T l'i e Assist a n t E n g i n e e r „ S h R . K „ V e r in a
N o r t h e r n Railway,
D e 11'l i D i v i s i o n „ N e wi Delhi „

(By advocate 3hri VS „R„ Krishna)

ORDER ('ORAL V

By Hon'ble Shri S-A-T-Rizvi„ Meniber(A)

t

E3y an order passed on 2nd July, 200.1, the

Tribunal issued directions to the respondents in the-;

f o 11 o i n g t e r m s s

Having regard to the above discussion
and rea.sons, we find merit in the OA and
d i. r e c t t h e r e s p o n d e n't s t o pa y the
a p p 1 i c a n t s i n t. hi e p a y s c a 1 e o -f
Rl s; _ 950-■ 1.500 ( p r e - r e v i s e d) w i t h a r r e a r s
s i n c e 512 .,97 and a 1 s o take a d e c i s i o n
in the matter of creation of an adequate
number of posts of Valvemen„ The
respondents . are further directed to
c o m p 1 y wi i t h the a b o v e d i r e c t i o n s w i thin
a  period of three months from the date
of r0ce i p t of a copy of t his o rder Nc;
costs„

2.. Alleged non-compliance of the aforesaid

directions has led to filing of the present Contempt

Petition -

3.. Learned counsel appearing on behalf of

respondent s s u b m i t s t hat t h e afore s a i d d i r e c t i o n s

h a V e a 1 r e a d y been c o rn p 1 i e d w i t h b y p 1 a c i n g t h e

vised pay scale of

nt of arrears calculated

a p-' p 1 i c a n t s in t h e p r e - r

F? .s950--1500 a 1 o n g w i t h p a y rn

from S_12_1997- He further submits that the

responderrts have a 1 so, in comp 1 iance of the other
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c  )

apart of the aforesaid directions, considered the

matter regarding creation of adequate number of posts

of Valvemen and have found it not feasible to create

any more posts in the rank of Valvemen. Detailed

orders have accordingly been passed by the

respondents on 6.5.2000 (Annexure R-2)„

4^ We have considered the submissions made by

the learned counsel and find that the directions

issued on 2nd July, 2001 have, been fully complied

with and there is, in this context, no whisper of

contumacious or wilful disobedience of the oroers

passed by this Tribunal.

5,. Learned counsel appearing on behalf of

petitioners submits that in arriving at a decision

not to create any more posts of Valvemen in the

respondents' set-up, the matter has not been examined

properly and accordingly he would like to challenge

this aspect of the matter., We have considered the

matter and find that it has nothing to do with the

compliance of the aforesaid directions.. The

petiti oners wi 11 have 1 i berty however to agi tate 1:lie

matter in appropriate proceedings before an

appropriate judicial forum, if so advised, and in

accorclance wi t.h lavo -

6  I n Vi ew of t he above , the present con t.emp t

petition does not survive and is dismissed. Notices

i:5sued are discharged

C S hari ke r Jia j u ) ( S . AT . R i zv i )
Membe/^ (J) Member (A)


